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7. --Ms.Deepthi for Mr.T Ravikumar & [Ms.Ambili G
‘ Mr George Joseph for Mr.PS Biju, ACGSC

Counsel for the respondents seeks three |weeks
further time to file a reply statement. Lét the same be
filéd within three weeks. Rejoinder, if any, be filed

% . w&thm two weeks thereafter. , '

- Admit. LISt before RC for completion of
,pteadmgs on 12. 10 2009.
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e | o - .- Mr. MV I‘hamban for Mr. PS Biju,
Mr. George Kunwill for Mr T. ~ MA 32 of 2010 (To accept documentslgf |

Ravikumar & Ms. Ambili. G. Mr.
P.A. Kumaran. for Mr PS Biju, - e
ACGSC. ., | This MA has been filed by the applicant

Counsel for“resoondents o t0docept certain documents Learmed| counsel
ounsel for:respondent Tl "y
~ seeks further one month's time for ... SR Z""f‘fer the - respondents ' has i no objection.
filing reply. Time granted. Call on ,‘WAccordmgly, the MA:- i allowed and. the
23.11.2009. : R e *1:=*ﬁ001unents are taken onrecord” . |

1210>2009 | L L1st before the Reglstrax eﬁ? SX'Qﬁ’:‘fZOVIOiZ'the .
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Ncne for app!ucart
Mr.P.S.Biju, ACGSC

None for applicant. Mr. Rajesh for _%A“
Mr. P.S. Biju, ACGSC. -

Counsel for respondents Ny .
prays for further three weeks time 4 Liston 18.02.2010. ,
for filing reply. Time granted. Call ) By order,
on 31.12.2009. Y
23.44/2009 c.oc) —

18.02.201¢C
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2 18.02.2010 - - - KTUM)&KGI(AM)- - C-I

None for either side.
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~ Respondents have not - | (1 l’j Mr. T. Ravikumar & Ms. Ambili G.

filed reply statement till date. T M 0 ACGSC
Further time is granted till SRER A _Mr.' PS Biju,

08.02.2010 as fast chance. Call ~ =" ' : -
- 0 08.022010.. Counsel for the respondents submits that
e e Shodeg o1 reply’statement is been ready and is sent for
v SV h o Setting, ‘Hence, he requested three more

' weeks tnne to ﬁle the same.

'» j , | Z' v A/)pl/w
Decr ;;4' ‘ Thus, the OA i1s posted after three weeks f
AT on 24* March, 2010.
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" ., .. . ‘Counsel for the respondents seeks some ‘more
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o Ai. P! Blju ACGSC, J
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. Heard the learned counsel |for the
b e parties. : ,

s B B ¢ The counsel appearing for thel
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respondents is>directed to file an addmonai ’
reply statement, if any, as there dre certam
points raised regarding the Jumdlctlc}m of the..
Joint becretary and Vlgllance Officer| to issug. ~ *
R .15 Vihe chargé ' isheét- and - also rcgdrdmg ihé -
" ‘ Junsdw‘uon1 of “the Joint becretary 1o’ be

dppomlcd as, Enqmry Officers. This addiiional

.. ™

“ o reply, if - any shall be filed within ten glay§ " '-:j,
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21.01.11 KN(AM)/VAK(JM) cAl

-9 Ms.Aswathi for Mr.T.Ravikumar &Ms.Ambili.G

Mr.P.S Biju ACGSC

The applicant's counsel states tf\at the matter has
been heard in part by Court 1. Hence this may be listed .
before Court |. ' } -

Liston 28.01.2011.

* VAK(IM) o T KN(AM)
Sv . ' ’ |
11.02.2011 PRR&KGJ C4
(32) : |
Ms. Ambili G
None for respondents

As the counsel for applicant is laid up, fist on
21.02.2011.

By order,
C.0(CH)
o 11.02,2011
VS
21.2.11 PRRKGS ¢4

33. Mr.T Ravikumar *
Mr.PC Sebastian for Mr.PS Biju ACGSC

it is submitted that Shri.PS Biju, ACGSC, counsel
gog tggil;espondents Is not well. Hence list this case on

By order,
COl

asp

01.03.2011 PRR&KGJ cd
(35) .
Mr.T.Ravikumar
Mr.P.S Biju, ACGSC

At the request of the counsel for applicant, list
on 07.03.2011. .

By order,

C.o(CH)
01.03.2011
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Heard the counsel for applicant for some time.

| List on 09.03.2011.
| By order,
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! , Mr.T.Ravikumar
Mr.P.S Biju, ACGSC
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9. Ms.Aswathifor Mr.T.Ravikumar &Ms.Ambili.G
. -MrP.S Biju ACGSC

, The .applicant's counsel states that the matter has
been heard-in part by Court . Hence this may be listed

\ 2

before Court I.

List on 28.01.2011. /Ej(,
\,,l_ow“’“’ .
VAK(IM) . KN(AM)
Vv
11.02.2011 PRR & KGJ |
o Ms.Ambili G

None for respondents

-5 . As the counsel for applicant is lai '
_21;02.2011. pp is laid up, list on
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33. Mr.T Ravikumar
Mr.PC Sebastian for Mr.PS Biju, ACGSC

It is submitted that Shri.PS Biju,'ACGSC, counsel
gog the respondents is not well. Hence list this case on
3.2011. .

By order,
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At the request of the counsel for'applicant, list
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